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F.No.1-36/2000 NCTE
MATIONAL COUNCIL FOR TEACHER EDUCATION

€-2/10, Safdarjung ‘Development Area,
Sri- Aurobindo Marg, New Delhi-110 016

New Delhi, the 28 kN,wng'u, .2000

NOTIFICATION

No. F. 1-36/2000 NCTE - In exercise of the powers conferred under
clauses (f) and (h) of sub-Section (2) of the Section 32 read with Section 14 '
ard 15 of the National Council for Teacher Education Act, 1993 (No. 73 of
- 1993), the National Council for Teacher Education, her‘eby, ‘makes the

“following Regulations to further amend the National Council for Teacher
Education (application for ‘recognition, the manner for submission,
determination of conditions for recognition of institutions and permission to
svart new course or training) (Amendment) Regulations, 1998, issued under
sotification F.No. 28-11/95 NCTE dated the 29™ December, 1998.

i These regulation’ may be called the National Council for Teacher
Education {application for recognition, the manner for submission,
determination of conditions for recognition of institutions and
permission to start new course or training) (Amendment) Regulcmons

2000.

They shall come into force with immediate effect.

In the Norms and Standards for Teacher Education Institutions
(Elementary), the following may be added at the end and numbered as
para 7.0:-

P

F.z-.?

"7.0 Relaxation in eligibility/duration of the course.

As in some States the duration of the elementary teacher education
course is one year only and the eligibility for admission to such course
is a pass in class ten, such States are given time up to the end of .
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" academic session 2004-2005 to switch over their programmes for
bringing them in conformity with the NCTE Norms and Standards. "
Meanwhile, recognition for reduced duration of the course, which shall
not be less than one year and/or lower eligibility criteria, which shall
not be less than a pass in class fen with af least 50% marks in
aggregate, may be given subject to the condition that the certificate
given by the State-authorities in respect of such a course will be valid
for employment within that State only and such courses including
their duration and admission criteria are. those that have been in
existence in that State on the date when the NCTE Act, 1993 came
into force.” : _ 5

4. In the Norms and Standards for Teacher Education Institutions Pre-
Primary (Early Childhood care and education); the following may be
added at the end and numbered as 7.0:- '

70 Relaxation in eligibility/duration of the course.

As in some States the duration of the Pre-Primary (Early Childhood
care and education) is-one year “and the eligibility for admission fo
such course is a pass in class ten, such States are given time up 1o the:
end of academic session 2004-2005 fo switch over _Their" programmes
for bringing them in conformity with the NCTE Norms and Standards.
However, grant of recognition by NCTE in the interim period for
reduced duration and or with lower eligibility criteria for admission
will be subject to the condition that certificates given by the State(s)
will be valid for employment within that State(s) only and that such
courses including their duration and admission criteria are those that
have been in existence in that State(s) on the date when the NCTE

Act, 1993 came info force.
W
(5.K.RAY)

Member Secrefary
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No. F. 1-36/2000 NCTE - In exercise of the powers conferred under
clauses 9f) and (h) of sub-section (2) of the Section 32 read with Section
14 and 15 of the National Council for Teacher Education Act, 1993 the
Nation Council for Teacher Education hereby makes the following
Regulations to amend the National Council for Teacher Education (Nerms and
Conditions for recognition of Teacher Education Programmes in Physical
Education - CP.Ed., BP.Ed. and MP.Ed. ) Regulations, 1998 issued under
' notification F.No. 28-3/98-99/NCTE dated the 29™ December, 1998.

1. These Regulations may be called the National Council for Teacher
Education (Norms and Conditions for recognition of Teacher Education
Programmes in Physical Education - C.P.Ed., BP.Ed. and M.P.Ed)
(Amendment) Regulations, 2000.

2. They shall come info force with immediate effect. :
3. Inthe Norms and Standards for Teacher Education Institutions of

Physical Education (Certificate Course in P'hysiccl Education (CP.Ed.)

(Appendix I of the said Regulations) the following may be added at

the end and numbered as para 7.0:-

*7.0 Relaxation in eligibi!ify/dﬁm‘rion of the course.

As in some States the duration of the Certificate Course in Physical
Education (C.P.Ed.) is one year only and the eligibility for admission to
such course is a pass in class fen, such states are given time up to the
end of the academic session 2004-2005 to switch over their
programmes for bringing them in conformity with the NCTE Norms
and Standards. Meanwhile, recognition for reduced duration of the
course which shall not be less than one year and/or lower eligibility
criteria, which shall not be less than a pass in class ten with at least
45% marks in aggregate, may be given subject to the condition that
the certificate given by the State authorities in respect of such a
course will be valid for employment within that States only and such
courses including their duration and admission criteria are those that

~ have been in existence in that State on the date when the NCTE Act,
1993 came info force.”
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4. --1n partial relaxation of the Norms and Sfcnd_drd_s for ’T‘éh"c‘i‘cli\er'\‘

Education Institutions of Physical Education offering PG
Diploma/B.P.Ed: Course (Appendix II of the said regulation) in so far
as they relate to the duration of the course, the Regional Committees
of the’NCTE are authorised to allow B.P.Ed. Course of one year
duration for the academic year 2000-2001 only. - ; ‘

S.K.RAY)
Member Secretary
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NCTE

Annexure-*A'.

CANTONMENT BOARD.

Ramgarh Cantonment, the Deﬁembar,ZUOG.

No..SRO : whereas the draft for impositien. of &
vehicle tax in Ramgarh Cantonment which the Cantonment Board, Ramgarh pro-
pesed to impose in exercise of the powers conferred by -Section 60 of the
Cantonments Act, 1924 (2 of 1325) was published as required by section 61
of the said Act vide the Ramgarh Cantonment Board's Notice dated 27.11.1996
for inviting objections and suggestione from all persons likely to be
affected thereby till the expiry of 30 days from the date of publication,

of the said notice 3

And whereas the said notice was put on the Notice Boards of the
Ramgarh Cantonment Board and published in the Local Hindi Daily " Prabhat
Khabar " on 29.11.1996 3

And whersas no objections were receiv 1 from'the public by the
Cantonment Board, Ramgarh before the expiry ¢ the said period and the
Board vide Cantonment Board Resolution No.i, .@xed 2.1.1997 approved the
imposition of vihicle tax 3

Now therefore, in exercise of the powers conferred by section 60
of the said Act, the Cantonment Board, Ramgarh with the previous sanction
of the Central Government, hereby impose. vehicle tax within the limits of
ths Ramgarh Cantonment at the rates specified in the schedule annsxsd
hersunder : S

Provided that the said vehicle tax gshall not bs levied on

i. Passenger vehicles,

2. All vehicles belonging to vesidents of Ramgarh Cantonment on
production of certifica.u from Cantonment Board that vehicle is

belonging to the said category, :,
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